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continuous service of at least one vear is entitied to the scheme. It

5 We have considered the rival contentions and have also gone
through the materials on record. While disposing of the SLP the
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apply to the part time emplovees. It had referred to some other

should also be kept in view by the respondents while taking the

opment that he 1 he ser 1
time basis and come o an appropriaie finding. This exercise
should be completed within three months from the date of receint
of a copy of this order and the decision in this regard should be
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